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UPON hearing the counsel the Court made the following
ORDER

On 3" October, 2024, two learned senior advocates of
this Court appeared in this petition and after they
argued the matter for some time, we pointed out various
flaws in the prayer clauses and the fact that though the
petitioner is praying for transfer of investigation of
several cases, in most of the cases, the petitioner has
applied for quashing before the High Court and those
petitions are pending. After some arguments, time was
sought to take instructions. Yesterday, another senior
counsel appeared who wanted longer adjournment which we
declined and directed to list the matter today. Today,
the fourth senior counsel is engaged by the client.

It is not the case that the learned senior counsel
who argued the matter and who took time to take
instructions are not available. There are cases and
cases when we are not satisfied about the merits, instead
of dismissing the petitions, we grant time to the counsel
to take instructions. Members of the Bar very well know
what instructions the advocates are supposed to take.
Therefore, we do not endorse this practice adopted by the
petitioner. Even if due to exigencies, a new counsel is
engaged, he ought to state the instructions received. He

cannot re-argue the case.



Nevertheless, we have heard the learned senior
counsel appearing for the petitioners for 15 minutes.
Thereafter, the learned senior counsel states that the
petitioner wants to withdraw the petition with liberty to
file appropriate proceedings in the High Court regarding
Arambagh PS Case No.156 of 2021 dated 3" May, 2021.

We, accordingly, dismiss the Writ Petition as
withdrawn with liberty as prayed.

We make it clear that all contentions of the parties
in the pending proceedings before the High Court are

expressly kept open.

(ANITA MALHOTRA) (AVGV RAMU)
AR-CUM-PS COURT MASTER
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